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The 17th October, 2014.

No.ITA36/2013/52.—In exercise of the powers conferred by the proviso to Article 309 of the constitution
of India, the Government of Meghalaya is pleased to make the following rules regulating the recruitment and
the conditions of Service of Persons appointed to the Technical Post of Information Technology Department
Service, namely;

INFORMATION TECHNOLOGY DEPARTMENT (TECHNICAL) SERVICE RULES, 2014.

1. Short Title  and  Commencement - (1) These rules may be called the Information Technology
Department (Technical) Service Rule, 2014.

(2) They shall come into force from the date of notification in the Official Gazette.

2. Definitions. - In these rules unless there is anything repugnant in the subject or context, -

a) “Appointing Authority” means

1) The Governor of Meghalaya in respect of the Gazetted posts; and

2) Government for Non-Gazetted posts;

b) “Commission” means the Meghalaya Public Service Commission.

c) “Committee” means the Committee constituted under Rule 8 of the Information Technology
Department (Technical) Service Rules or a Selection Committee under Rule 9, as the case may
be;

d) “Gazette” means the Gazette of Meghalaya;

e) “Government” means the Government of Meghalaya;

f) “Governor” means the Governor of Meghalaya;

g) “Member of the Service” means a member of the Meghalaya Information Technology Department
(Technical) Service;

h) “Schedules”’ means Schedule appended to these Rules;

i) “Service” means the Meghalaya Information Technology (Technical) Service constituted under
these rules;
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D. P. WAHLANG,
Commissioner & Secretary to the Government of Meghalaya,

Information Technology Department.
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